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THE CENTRAL EXCISE
RULES, 2017

[Noti. No. 19/2017-CE (NT), dt. 30-6-2017, w.e.f. 1-7-2017]

oxercise of the powers conferred by section 37 of the Central Excise Act, 1944 (1
- :;) and in supersession of the Central Excise Rules, 2002, except as respects things
of 17 ‘tted to be done before such supersession, the Cen tral Government hereby
don

e or omi .
akes the following rules, namely:—
’ Short ﬁtle:

extent and commencement
(1) These rules may be called the Central Excise Rules, 2017,
(2) They extend to the whole of India.
(3) They shall come into force on the 1st day of July, 2017.
Definitions
(1) In these rules, unless the context otherwise requires,—
(a) “Act” means the Central Excise Act, 1944 (1 of 1944);
(b) “assessment” includes self-assessment of duty made by the assessee under
rule 6 and provisional assessment under rule 7;
»assessee” means any person who is liable for payment of duty assessed or
a producer or manufacturer of excisable goods or a registered person of a
rivate warehouse in which excisable goods are stored and includes an
authorised agent of such person;
(d) “Board” means the Central Board of Excise and Customs constituted under
the Central Board of Revenue Act, 1963 (54 of 1963);
(e) “duty” means the duty payable under section 3 of the Act;
(f) “notification” means the notification published in the Official Gazette; and
(g) “warehouse” means any place or premises registered under rule 9.
(2) The words and expressions used herein but not defined and defined in the Act
shall have the meanings respectively assigned to them in the Act.
3. Appointment and jurisdiction of Central Excise Officers

(1) The Board may, by notification, appoint such person as it thinks fit to be Central
Excise Officer to exercise all or any of the powers conferred by or under the Act and

(c)

these rules.

(2) The Board may, by notification, specify the jurisdiction of a Principal Chief
Commissioner of Central Excise or Chief Commissioner of Central Excise, as the case
may be, Principal Commissioner of Central Excise or Commissioner of Central Excise,
as the case may be or Commissioner of Central Excise (Appeals) for the purposes of the
Act and the rules made thereunder.

(3) Any Central Excise Officer may exercise the powers and discharge the duties
tonferred or imposed by or under the Act or these rules on any other Central Excise
Officer who is subordinate to him.

i Duty payable on removal
u (1)Every person who produces or manufactures any excisable goods, or who stores

such goods in a warehouse, shall pay the duty leviable on such goods in the manner
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and no excisable goods, on which any dy
duty from any place, where they al
unless otherwise provided, *

provided in rule 8 or under any other law,
is payable, shall be removed without payment of
produced or manufactured, or from a warehouse,

(2) Notwithstanding anything contained in sub-rule (1), Principal Commissiong,
or Commissioner, as the case may be, may, in exceptional circumstances hawi Ng regarg
to the nature of the goods and shortage of storage space at the premises of
manufacturer where the goods are made, permit a manufacturer to store his goods in
any other place outside such premises, without payment of duty subject to suc,

conditions as he may specify.
5. Date for determination of duty and tariff valuation
The rate of duty or tariff value applicable to any excisable goods shall be the rate

or value in force on the date when such goods are removed from a factory or 4

warehouse, as the case may be.
Explanation : 1f any excisable g
of such goods shall mean the date on whi
6. Assessment of duty
The assessee shall himself assess the d
PROVIDED that in case of cigarettes,
Excise shall assess the duty payable before remov

7. Provisional assessment
(1) Where the assessee is unable to determine the value of excisable goods or

determine the rate of duty applicable thereto, he may request the Assistant
Commissioner of Central Excise or the Deputy Commissioner of Central Excise, as the
case may be, in writing giving reasons for payment of duty on provisional basis and the
Assistant Commissioner of Central Excise or the Deputy Commissioner of Central
Excise, as the case may be, may order allowing payment of duty on provisional basis at
such rate or on such value as may be specified by him.

(2) The payment of duty on provisional basis may be allowed, if the assessee
executes a bond in the form prescribed by notification by the Board with such surety or
security in such amount as the Assistant Commissioner of Central Excise or the Deputy
Commissioner of Central Excise, as the case may be, deem fit, binding the assessee for
payment of difference between the amount of duty as may be finally assessed and the
amount of duty provisionally assessed.

(3) The Assistant Commissioner of Central Excise or the Deputy Commissioner of
Central Excise, as the case may be, shall pass order for final assessment, as soon as may
be, after the relevant information, as may be required for finalising the assessment, is
Jvailable, but within a period not exceeding six months from the date of the
ommunication of the order issued under sub-rule (1)

PROVIDED that the period specified in this sub-rule may,
chown and the reasons to be recorded in writing, be extended by the Principal
Commissioner of Central Excise or Commissioner of Central Excise, as the case may be
for a further period not exceeding six months and by the Principal Chief Commissioner
of Central Excise or Chief Commissioner of Central Excise, as the case may be, for such
further period as he may deem fit.

(4) The assessee shall be liable to pay interest on any amount paid or payable on
the gDodg under provisional assessment, but not paid on the due date specified under
sub-rule (1) of rule 8 and the first proviso thereto, as the case may be, at the rate spedfied
by the Central Government, vide notification under section 11AA of the Act, for the

oods are used within the factory, the date of remova]
ch the goods are issued for such use.

uty payable on any excisable goods:
the Superintendent or Inspector of Central
al by the assessee.

C
on sufficient cause being
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eriod starting with the first day after the due date
whether such amount is paid before or after the iss

Explanation : For the removal of doubt, it is hereby declared that the goods under
ro.,risional.asse.ssment, cleared in the month of Ianuary, 2017, say a pmv%sional duty
of Rs. 5000 is paid on the §th February, 2017 [due date under sub-rule (1) of rule 8], a
further duty of'Rs. 9000 is paid on the 15th April, 2017, and on the same day the
Jocuments for final assessment are submitted by the assessee. Final assessment order
s issued on the 18th June, 2017, assessing the duty payable on goods as Rs. 15000 and
consequently the assessee Pays a duty of Rs. 1000 on the 30th June, 2017, then no interest
shall be payable on Rs. 5000, interest shall be payable on Rs. 9000 from the 7th February
2017, till the 15th April, 2017, and interest shall be payable on Rs. 1000 from the 7th

February, 2017, till the 30th June, 2017, as due date for pa entof d f Rs. 15000 i
the 6th February, 2017, payment of duty of Rs. 15000 is

(5) Where the assessee is entitled to a refund consequent to an order of final
assessment under sub-rule (3), then, subject to sub-rule (6), there shall be paid an interest
on such refund as provided under section 11BB of the Act.

(6) Any amount of refund determined under sub-rule (3) shall be credited to the
Fund:

PROVIDED that the amount of refund, instead of being credited to the Fund, be
paid to the applicant, if such amount is relatable to—

(a) the duty of excise paid by the manufacturer, if he had not passed on the
incidence of such duty to any other person; or
(b) the duty of excise borne by the buyer, if he had not passed on the incidence
of such duty to any other person.
8. Manner of payment

(1) The duty on the goods removed from the factory or the warehouse during a
month shall be paid by the 6th day of the following month, if the duty is paid
electronically through internet banking and by the 5th day of the following month, in
any other case:

PROVIDED that in case of goods removed during the month of March, the duty
shall be paid by the 31st day of March:

PROVIDED FURTHER that where an assessee is eligible to avail of the exemption
under a notification based on the value of clearances in a financial year, the duty on
goods cleared during a quarter of the financial year shall be paid by the 6th day of the
month following that quarter, if the duty is paid electronically through internet banking
and in any other case, by the 5th day of the month following that quarter, except in case
of goods removed during the last quarter, starting from the 1st day of January and
ending on the 31st day of March, for which the duty shall be paid by the 31st day of
March.

Explanation-1 : For the removal of doubts, it is hereby clarified that an assessee,
shall be eligible, if his aggregate value of clearances of all excisable goods for home
consumption in the preceding financial year, computed in the manner specified in the
said notification, did not exceed rupees four hundred lakhs,

Explanation-2 : The manner of payment as specified in this proviso shall be available
to the assessee for the whole of the financial year.
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(2) Every assessee shall electronically pay duty through internet banking.

PROVIDED that the Assistant Commussioner or the Deputy Commissione,
Central Excise, for reasons to be recorded in writing, allow an assessee payment of du{t|f
by any mode other than internet banking. Y

(3) The duty of excise shall be deemed to have been paid for the purposes of 4},
rules on the excisable goods removed in the manner provided under sub-rule (1) ;::
the credit of such duty allowed, as prnvided by or under any rule. :

(4) If the assessee fails to pay the amount of duty by due date, he shall be liabje
pay the outstanding amount along with interest at the rate specified by the Cengyy
Government vide notification under section 1 1AA of the Acton the outstanding amour:(
for the period starting with the first day after due date till the date of actual paymen;
the outstanding amount.

(5) If the assessee fails to pay the duty declared as payable by him in the retyr,
within a period of one month from the due date, then the assessee is liable to pay the
penalty at the rate of one per cent on such amount of the duty not paid, for each manth
or part thereof calculated from the due date, for the period during which such failure
continues.

Explanation : For the purposes of this sub-rule, ‘month’ means the period between
two consecutive due dates for payment of duty specified under sub-rule (1) or the first
proviso to sub-rule (1), as the case may be.

(6) The provisions of section 11 of the Act shall be applicable for recovery of the
duty as assessed under rule 6 and mentioned in the return filed under these rules, the
interest under sub-rule (4) and the penalty under sub-rule (5) in the same manner as
they are applicable for recovery of any duty or other sums payable to the Central

Government.
Explanation 1 : For the purposes of this rule,—
(a) the duty liability shall be deemed to have been discharged only if the
amount payable is credited to the account of the Central Government by the

specified date;
(b) if the assessee deposits the duty by cheque, the date of presentation of the
cheque in the bank designated by the Central Board of Excise and Customs

for this purpose shall be deemed to be the date on which the duty has been
paid subject to realisation of that cheque.
Explanation 2 : For the purposes of this rule, the expressions "duty’ or ‘duty of excise’
shall also include the amount payable in terms of the CENVAT Credit Rules, 2017.

9. Registration

(1) Every person, who pro
store-room or warehouse or otherwise uses excisable goods or an importe

an invoice on which CENVAT credit can be taken, shall get registered:

PROVIDED that a registration obtained under rule 9 of the Central Excise Rules,
2002 shall be deemed to be valid as the registration made under these rules.

(2) The Board may, by notification and subject to such conditions or limitations as
may be specified in such notification, specify person or class of persons who may not
require such registration.

(3) The registration under sub-rule (1) shall be subject to such conditions,
safeguards and procedure as may be specified by notification by the Board.

duces, manufactures, carries on trade, holds private
r who issues
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Kk account o | |
aily e shall maintain proper records, on a daily basis, in a legible

0y Every 2 he particulars regarding description of the goods produced or
- dicating the P i f '
ndic ning balance, quantity produced or manutactured, inventory of

1
tured, OE::\OV od, assessable value, the amount of duty payable and particulars
antity T !

5 unt of duty actually paid.
00 amzmlt;age and the last page of each such account book shall be duly
The firs

. +od by the producer or the manufacturer or his authorised .agent. |
a :Gesucf\ records shall be preserved for a period of five years immediately after
) | year to which such records pertain. | |
. ds under this rule may be preserved in electronic form and every page
Tht;lrig(:réserved shall be authenticated by means of a digital signature.
hBoard may, by notification, specify th_e condiﬁons, safeguards and
be followed by an assessee preserving digitally si gned records. |

. For the purposes of this rule and rule 11, the expressions,
"digital signature” and “electronic form” shall have the respective
ed to them in the Information Technology Act, 2000 (21 of 2000).

1y stocC

the find
(4)

of the recCT
(5) The
rc,._-é;;]ure to ‘
ﬁpianahmr

" authenticate", _
meaﬂings as assign

Goods to be removed on invoice
(1) No excisable goods shall be removed from a factory or a warehouse except

invoice si his authorised agent and in the
n invoice signed by the owner of the factory or .

l.m;e;? cigarettes, each such invoice shall also be countersigned by the Inspector of
Eaentral Excise or the Superintendent of Central Excise before the cigarettes are removed

from the factory.
(2) The invoice shall be serially numbered and shall contain the registration

qumber, address of the concerned Central Excise division, name of the consignee,
description, classification, time and date of removal, mode of transport and vehicle
registration number, rate of duty, quantity and value, of goods and the duty payable
thereon:

PROVIDED that in case of a proprietary concern or a business owned by Hindu
Undivided Family, the name of the proprietor or Hindu Undivided Family, as the case
may be, shall also be mentioned in the invoice:

PROVIDED FURTHER that if goods are directly sent to a job worker on the
direction of a manufacturer, the invoice shall also contain the details of the manufacturer
as buyer and contain the details of job worker as the consignee:

PROVIDED ALSO that if the goods are directly sent to any person on the direction
of the registered dealer, the invoice shall also contain the details of the registered dealer
as the buyer and the person as the consignee, and that person shail take CENVAT credit
on the basis of the registered dealer’s invoice:

PROVIDED ALSO that if the goods imported under the cover of a bill of entry are
sent directly to buyer’s premises, the invoice issued by the importer shall mention that
goods are sent directly from the place or port of import to the buyer’s premises.

(3) The invoice shall be prepared in triplicate in the following manner, namely:—

(i) the original copy being marked as ORIGINAL FOR BUYER;
(if) the duplicate copy being marked as DUPLICATE FOR TRANSPORTER-
(iii) the triplicate copy being marked as TRIPLICATE FOR ASSESSEE. '

il.
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(4) Only one copy of invoice book shall be in use at a time, unless otherwise 5}
by the Assistant Commissioner of Central Excise, or the Deputy Commissiq owed
Central Excise, as the case may be, in the special facts and circumstances of eafh T:ﬁ'r .
(5) Before making use of the invoice book, the serial numbers of the same g, e
intimated to the Superintendent of Central Excise having jurisdiction. all be
(6) The provisions of this rule shall apply mutatis mutandis to goods supplie
an importer who issues aninvoice on which CENVAT credit can be taken, ora fii:d =,
dealer or a second stage dealer: Stage
PROVIDED that in case of the first stage dealer receiving imported goods upqg
an invoice bearing an indication that the credit of additional duty of customs 10‘\‘ie(1! o
the said goods under sub-section (5) of section 3 of the Customs Tariff Act, 1975 ("1(”1
1975) shall not be admissible, the said dealer shall on the resale of the said in{ J v
goods, indicate on the invoice issued by him that no credit of the additional dy I},Fl’ e:ttj
under sub-section (5) of section 3 of the Customs Tariff Act, 1975 (51 of 1975) shallli
admissible: “
PROVIDED FURTHER that in case of the second stage dealer receiving imported
goods under an invoice bearing an indication that the credit of additional duty of
customs levied on the said goods under sub-section (5) of section 3 of the Customs Tarif

Act, 1975 (51 of 1975) shall not be admissible, the said dealer shall on the resale of such
indicate on the invoice issued by him that no credit of the additional

imported goods,
_section (5) of section 3 of the Customs Tari ff Act, 1975 (51 of 1975)

duty levied under sub
shall be admissible.

(7) An invoice issued under this rule by a manufacturer may be authenticated by
means of a digital signature: - ’

PROVIDED that where the duplicate copy of the invoice meant for transporter is
digitally signed, a hard copy of the duplicate copy of the invoice meant for transporter
shall be used for transport of goods.

(8) The Board may, by notification, specify the conditions, safeguards and
procedure to be followed by an assessee using digitally signed invoice.

Explanation : For the purposes of these rules, first stage dealer and second stage
dealer shall have the meanings assigned to them in CENVAT Credit Rules, 2017.

12. Filing of return’

(1) Every assessee shal
return in the form specified by notification by the B
goods and other relevant particulars, within ten d
which the return relates:

PROVIDED that an assessee,
under tariff item 2403 99 90 and paying d
lakhs in the month, shall also file, along wit
return relates, a statement summarizing,—

(i) the purchase invoices for the month with the names and addres
suppliers of betel nut, tobacco and packing material along with the quantity
of the said goods purchased; and

(ii) thesalesinvoices for the month with the names and addresses of the buyers,
description, quantity and value of goods sold by the assessee.

] submit to the Superintendent of Central Excise a monthly
oard, of production and removal of

ays after the close of the month to

manufacturing pan masala containing tobacco falling
uty of Central Excise more than rupees five
h the return, for the month to which the said

ses of the

[ See Nottfication No. 23/2017-CE (NT), dt. 9-8-2017 at the end of these rules.
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ALB1E—

- tion : When the goods are not sold from the

Fxplr:ziv hich the goods are dispatched from the facto

e 1_5;56 VIDED FURTHER that where an assessee is eljei

| P notification based on the value of clearances in 4 f;
un “jerly return in the form specified, by notification,

u val of goods and other relevant particulars with
move

| in ten days after the close of the
% e fter to which the return relates.
ué
|
|

factory, the address of the
ry shall also be provided:

| _onsumption in thg preceding financial
e id notification did not exceed rupees f
5

Explanation 2 : The filing of rety

year computed ir
our hundred lakhs,

: TS as specified in this proviso shall be available to
the assessee for the whole of the financia] year.

(b) The Central Government may, by notification, and subject to such

|

1

|

| itati ay be specified in such notification, specify
assessee or class of assessees who may not be required to submit such an
Annual Return,

(¢} The provision of this sub-rule and clause (b) of sub-rule (7) shall mutatis

mutandis apply to a hundred per cent Export-Oriented Unit.

(3) The proper officer may on the basis of information conta

-tule (1), and after such further enqui
orrectness of the duty assessed by the
0 be prescribed by the Board,

(4) Every assessee shall make available to the proper officer all the documents and
records for verification as and when required by such officer.

(5) Where any return referred to in this rule
date as specified for every return, the assessee
Government, an amount calculated at the rate of
d maximum of twenty thousand rupees for the
such return or statement.

ined in the return filed

ry as he may consider
assessee on the goods

by the assessee under sub

necessary, scrutinise the ¢
removed, in the manner t

is submitted by the assessee after due
shall pay to the credit of the Central
one hundred rupees per day subject to
period of delay in submission of each

(6) The Central Board of Excise and Customs may, by an order extend the period
specified in this rule by such period as deemed necessary under the circumstances of
special nature to be specified therein.

. who has filed a return in the form referred to in sub-ruje (1)
(7) (a) AI:\ Qissi:}iegag specified under that sub-rule or the second proviso thereto,
wi ty :ubmi o révised return by the end of the calendar month in which the
may 3
iginal return is filed. :
origina tion : Where an assessee submits a revised return under cla.u_sg (a),
E_wfmm 1on . date’ for the purpose of recovery of Centr'al }Elxcrse duty, if any,
medrele\’ag‘;n 11A of the Act shall be the date of submission of such revised
under sec
return. , ferred to in clause (a) of sub-rule
. - ; filed Annual Return rete :
o ESSE:SE;;??a}::;fiﬁoned in clause (a) of that sub-rule, may submit a
(2) by the
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revised return within a period of one month from the date of submissioy, .
) )
the said Annual Return.

13. Power to impose restrictions in certain types of cases

Notwithstanding anything contained in these rules, where the Centry
Government, having regard to the extent of evasion of duty, nature and type of of fenceg
or such other factors as may be relevant, is of the opinion thatin order to prevent ('v.asifm
of, or default in payment of duty of excise, it is necessary in the public interest to pmvide
for certain measures including restrictions on a manufacturer, a registered IMporter
first stage and second stage dealer or an exporter may, by notification in the Officiai
Gazette, specify the nature of restrictions including suspension of registration in cage of
an importer or a dealer, types of facilities to be withdrawn and procedure for issue of
such order by the Principal Chief Commissioner of Central Excise or Chjef
Commissioner of Central Excise, as the case may be.

14. Special procedure for payment of duty

(1) The Central Government may, by notification, specify the goods in respect of
which an assessee shall have the option to pay the duty of excise on the basis of such
factors as may be relevant to production of such goods and at such rate as may be
specified in the said notification, subject to such limitations and conditions, including
those relating to interest or penalty, as may be specified in such notification.

(2) The Central Government may also specify by notification the manner of making
an application for availing of the special procedure for payment of duty, the abatement,
if any, that may be allowed on account of closure of a factory during any period, and
any other matter incidental thereto.

15. Credit of duty on goods brought to the factory

(1) Where any goods on which duty had been paid at the time of removal thereof
are brought to any factory for being re-made, refined, re-conditioned or for any other
reason, the assessee shall state the particulars of such receipt in his records and shall be
entitled to take CENVAT credit of the duty paid as if such goods are received as inputs
under the CENVAT Credit Rules, 2017 and utilise this credit according to the said rules,

(2) If the process to which the goods are subjected before being removed does not
amount to manufacture, the manufacturer shall pay an amount equal to the CENVAT
credit taken under sub-rule (1) and in any other case the manufacturer shall pay duty
on goods received under sub-rule (1) at the rate applicable on the date of removal and
on the value determined under sub-section (3) of section 3 or section 4 or section 4A of
the Act, as the case may be.

Explanation : The amount paid under this sub-rule shall be allowed as CENVAT
credit as if it was a duty paid by the manufacturer who removes the goods.

(3) If there is any difficulty in following the provisions of sub-rule (1) and sub-rule
(2), the assessee may receive the goods for being re-made, refined, re-conditioned or for
any other reason and may remove the goods subsequently subject to such conditions as
may be specified by the Principal Commissioner or Commissioner, as the case may be.
16. Warehousing provisions

(1) The Central Government may by notification, extend the facility of removal of
any excisable goods from the factory of production to a warehouse, or from one
warehouse to another warehouse without payment of duty.

(2) The facility under sub-rule (1) shall be available subject to such conditions,
including penalty and interest, limitations, including limitation with respect to the
period for which the goods may remain in the warehouse, and safeguards and
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including in the matters relating to d; .
rcc‘lc;ci:;f;aj of SuChggOOdS' as may be Spegﬁ:c'ld E}F?\‘t\zhlfi;;?g?mem' receipt, accountal
(3) The peeparaibiiey for payment of duty on the goods that are removed from the
ctory of productiontoa warehouse or from one warehouse to another warehouse shall
upon the consignee.
(4) If the goods dispatched for warehousing or re-warehousing are not received in
the warehouse, the responsibility for payment of duty shall be upon the consignor.

Remission of duty

(1) Where it is shown to the satisfaction of the Principal Commissioner or
Commis'sioner, as the case may be, that goods have been lost or destroyed by na_mral
causes or by unavoidable accident or are claimed by the manufacturer as unfit for
consumption or for marketing, at any time before removal, he may remit the duty

ayable on such goods, subject to such conditions as may be imposed by him by order
in writing:

PROVIDED that where such duty does not exceed ten thousand rupees, the
provisions of this rule shall have effect as if for the expression “Principal Commissioner
or Commissioner, as the case may be”, the expression “Superintendent of Central
Excise” has been substituted:

PROVIDED FURTHER that where such duty exceeds ten thousand rupees but does
not exceed one lakh rupees, the provisions of this rule shall have effect as if for the
expression “Principal Commissioner or Commissioner, as the case may be”, the
expression “Assistant Commissioner of Central Excise or the Deputy Commissioner of
Central Excise, as the case may be”, has been substituted:

PROVIDED ALSO that where such duty exceeds one lakh rupees but does not
exceed five lakh rupees, the provisions of this rule shall have effect as if for the expression
“Principal Commissioner or Commissioner, as the case may be”, the expression “Joint
Commissioner of Central Excise or Additional Commissioner of Central Excise, as the
case may be”, has been substituted.

(2) The authority referred to in sub-rule (1) shall, within a period of three months
from the date of receipt of an application, decide the remission of duty:

PROVIDED that the period specified in this sub-rule may, on sufficient cause being
shown and reasons to be recorded in writing, be extended by an authority next higher
than the authority before whom the application for remission of duty is pending, for a
further period not exceeding six months.

18. Rebate of duty

Where any goods are exported, the Central Government may, by notification, grant
rebate of duty paid on such excisable goods or duty paid on materials used in the
manufacture or processing of such goods and the rebate shall be subject to such
conditions or limitations, if any, and fulfilment of such procedure, as may be specified
in the notification.

Explanation : For the purposes of this rule, “export”, with its grammatical variations
and cognate expressions, means taking goods out of India to a place outside India and
includes shipment of goods as provision or stores for use on board a ship proceeding to
a foreign port or supplied to a foreign going aircraft.

19. Export without payment of duty

(1) Any excisable goods may be exported without payment of duty from a factory
the producer or the manufacturer or the warehouse or any other premis'es, as may b:e
#Pproved by the Principal Commissioner or Commissioner, as the case may be.

P
an

]
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(2) Any material may be removed without payment of duty from a factory of th
producer or the manufacturer or the warehouse or any other premises, for use i, the
manufacture or processing of goods which are exported, as may be approved by thi
Principal Commissioner or Commissioner, as the case may be. =

(3) The export under sub-rule (1) or sub-rule (2) shall be subject to such conditions
safeguards and procedure as may be specified by notification by the Board. .

20. Removal of goods for job work, etc.

Any inputs received in a factory may be removed as such or after being partia]|
processed to a job worker for further processing, testing, repair, re-conditioning or emy
other purpose subject to the fulfilment of conditions specified in this behalf by g
Commissioner of Central Excise having jurisdiction.

21. Special procedure for removal of semi-finished goods for certain purposes

The Principal Commissioner of Central Excise or Commissioner of Central Excise
as the case may be, may, by special order and subject to conditions as may be speciﬁed‘
by the Principal Commissioner of Central Excise or Commissioner of Central Excise, ag
the case may be, permit a manufacturer to remove excisable goods which are in ’the
nature of semi-finished goods, for carrying out certain manufacturing processes, tosome
other premises and to bring back such goods to his factory, without payment of duty
or to some other registered premises and allow these goods to be removed on paymer',;
of duty or without payment of duty for export from such other registered premises.

22. Special procedure for removal of excisable goods for carrying out certain
processes

The Principal Commissioner of Central Excise or Commissioner of Central Excise,
as the case may be, by special order and subject to such conditions as may be specified
by him, permit a manufacturer to remove excisable goods manufactured in his factory,
without payment of duty, for carrying out tests or any other process not amounting to
manufacture, to any other premises, whether or not registered, and after carrying out
such tests or any such other process may allow,—

(a) bringing back such goods to the said factory without payment of duty, for
subsequent clearance for home consumption or export, as the case may be;
or

(b) removal of such goods from the said other premises, for home consumption
on payment of duty leviable thereon or without payment of duty for export,
as the case may be:

PROVIDED that this rule shall not apply to the goods known as “prototypes”
which are sent out for trial or development test.

23. Removal of goods by a Hundred Percent Export-Oriented Undertaking for

Domestic Tariff Area

(1) Where any goods are removed from a hundred per cent export-oriented
undertaking to domestic tariff area, such removal shall be made under an invoice by
following the procedure specified in rule 11, and the duty leviable on such goods shall
be paid by utilizing the CENVAT credit or by crediting the duty payable to the account
of the Central Government in the manner specified in rule 8.

(2) The unit shall maintain in the form specified by notification by the Board
appropriate account relating to production, description of goods, quantity removed,
and the duty paid.
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nically submit a monthly return, in the form specified, by
tendent of Central Excise, within ten days from
return relates, in respect of excisable goods

it shall electro _
'(3) The untlh , Board, to the Superin

L cation; : .
nnuncai of the month o which the _ in respect of
the €19° wured in, and receipt of inputs and capital goods in, the unit:
rﬂanutac VIDED that the Central Board of Excise and Customs may, by anorder, extepd

RO d as deemed necessary under the circumstances of special

iod by such period.
th‘-’r up:rw be speciﬁe'd therein.

) The proper officer may, on the basis of information contained in the return filed

he unit under sub-rule (3), and after such further enquiry as he may consider

y! sary, scrutinise the correctness of the duty assessed by the assessee on the goods
necej;,ed,’in the manner to be prescribed by the Board.

o (5) Every assessee chall make available to the proper officer all the documents and
rds for verification as and when required by such officer.

(6) Where the return is submitted under sub-rule (3) by the assessee after the due
s mentioned in that sub-rule, the assessee shall pay to the credit of the Central
ount calculated at the rate of one hundred rupees per day subject to
ty thousand rupees for the period of delay in submission of each

reco

date a
Govemment, anam

a2 maximum of twen
return.
(7) An assessee, who has filed a returnin the form referred to in sub-rule (3) within
the date specified under that sub-rule, may submit a revised return by the end of the
calendar month in which the original return is filed.

Explanation : Where an assessee submits a revised return under this sub-rule, the
wrelevant date” for the purpose of recovery of Central Excise duty, if any, under section
11A of the Act shall be the date of submission of such revised return.

24. Access to a registered premises

(1) An officer empowered by the Principal Commissioner or Commissioner, as the
case may be, in this behalf shall have access to any premises registered under these rules
for the purpose of carrying out any scrutiny, verification and checks as may be necessary
to safeguard the interest of revenue.

(2) Every assessee, an importer who issues an invoice on which CENVAT credit
can be taken, first stage and second stage dealer shall furnish to the officer empowered
under sub-rule (1), a list in duplicate, of all the records prepared and maintained for
accounting of transaction in regard to receipt, purchase, manufacture, storage, sales or
delivery of the goods including inputs and all the financial records and statements
(including trial balance or its equivalent).

(3) Every assessee, an importer who issues an invoice on which CENVAT credit
can be taken, first stage and second stage dealer shall, on demand make available to the
officer empowered under sub-rule (1) or the audit party deputed by the Principal
Commissioner or Commissioner, as the case may be or the Comptroller "Eui
Auditor-General of India, or a cost accountant or chartered accountant nominated ur:der
section 14A or section 14AA of the Act,—

(i) the records maintained or prepared by him in terms of sub-rule (2);
(ii) the cost audit reports, if any, under section 148 of the Compani l
1A X n‘[es A 2
(18 of 2013); and P ct, 2013

(iii) the income-tax audit report, if any, under section 44AB of the Income-tax
Act, 1961 (43 of 1961), for the scrutiny of the officer or the audit party or the

1 See Notification No. 24/ 2017-CE (NT), di. 9-8-2017 at the end of these rules.
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cost accountant or chartered accountant, within the time limit specified {,
the said officer or the audit party or the cost accountant or chartorey
accountant, as the case may be.
25. Power to stop and search .
Any Central Excise Officer, may search any conveyance carrying excisable g, de
in respect of which he has reason to believe that the goods are being carried wi, the

intention of evading duty.
26. Power to detain or seize goods

If a Central Excise Officer, has reason to believe that any goods, which are liab|g ¢,
excise duty but no duty has been paid thereon or the said goods were removed with th,
intention of evading the duty payable thereon, the Central Excise Officer may detain o,
seize such goods.

27. Return of records

The books of accounts or other documents, seized by the Central Excise Officer o,
produced by an assessee or any other person, which have not been relied on for the issye
of notice under the Act or the rules made thereunder, shall be returned within th;
days of the issue of said notice or within thirty days from the date of expiry of the period
for issue of said notice:

PROVIDED that the Principal Commissioner of Central Excise or Commissioner
of Central Excise, as the case may be, may order for the retention of such books of
accounts or documents, for reasons to be recorded in writing and the Central Excise
Officer shall intimate to the assessee or such person about such retention.

28. Confiscation and penalty

(1) Subject to the provisions of section 11AC of the Act, if any producer,
manufacturer, registered person of a warehouse, or an importer who issues an invoice
on which CENVAT credit can be taken, or a registered dealer,—

(a) removes any excisable goods in contravention of any of the provisions of
these rules or the notifications issued under these rules; or

(b) does not account for any excisable goods produced or manufactured or
stored by him; or .

(c) engages in the manufacture, production or storage of any excisable goods
without having applied for the registration certificate required under
section 6 of the Act; or

(d) contravenes any of the provisions of these rules or the notifications issued
under these rules with intent to evade payment of duty,

then, all such goods shall be liable to confiscation and the producer or manufacturer or
registered person of the warehouse, or an importer who issues an invoice on which
CENVAT credit can be taken, or a registered dealer, as the case may be, shall be liable
to a penalty not exceeding the duty on the excisable goods in respect of which any
contravention of the nature referred to in clause (a) or clause (b) or clause (c) or clause
(d) has been committed, or five thousand rupees, whichever is greater.

(2) An order under sub-rule (1) shall be issued by the Central Excise Officer,
following the principles of natural justice.

29. Penalty for certain offences

(1) Any person who acquires possession of, or is in any way concerned in
transporting, removing, depositing, keeping, concealing, selling or purchasing, or in
any other manner deals with, any excisable goods which he knows or has reason (o
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nvl E.
liable to confiscation under the Act or these rule
hevt:;';in g the duty on such goods or two thousand ry
pot E}:RQVIDED that where any proceedin

s, shall be liable to 4
pees, whichever is higher:

(1) an excise duty invoice without delivery of the goods specified therein or
abets in making such invoice: or
(il) any other document or abets in

A breach of these rules shall, wh
Act, be punishable with a pe to fiv

: e thousand rupees and with
contiscation of the goods in respect of which the offence is committed.
31. Confiscated property to vest i

n Central Government
(1) When any goods are confiscated under these rules, such thing shall thereupon
vest in the Central Government.

_ €re no other penalty is provided herein or in the
nalty which may extend

Storage charges in respect of goods confiscated and redeemed

If the owner of the goods, the confiscation of which has been adjudged, exercises
his option to pay fine in lieu of confiscation, he may be required to pay such storage
arges as may be, determined by the adjudicating officer.
34. Power to issue supplementary instructions
TheBoard or the Principal Chie

as the case
may be or the Principal Commissioner or Commissioner,

as the case may be, may issue
written instructions providing for any incidental or supplemental matters, consistent
with the provisions of the Act and these rules.

35. Transitional provision

f Commissioner or Chief Com missioner,

{1) Any notification, circular, instruction, Standing order, trade ljlotice or other
order issued under the Central Excise (No. 2) Rules, 2001 or Central E)fmse Rules, 2002,
as the case may be, by the Central Government, the_Central E.»o:atrd of E)fmse and Customs,
the Principal Chief Commissioner of Cerjtra}l Excise or C.‘hl'ef Commlésmner of C‘.entral
Excise, as the case may be or the Principal Commissioner of Central Exci

5 Or
Commissioner of Central Excise, as the case may be, and in force at the commencement
Y = -
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of these rules, shall, to the extent it is relevant and consistent with these rules, be deemed
to be valid and issued under the corresponding provisions of these rules.
(2) References in any rule, notification, circular, instruction, s standing order, trade

notice or other order to the Central Excise (No. 2) Rules, 2001 or Central Excise Rules,
2002, as the case may be, and any provision thereof, on the commencement of these rules,

be construed as references to the Central Excise Rules, 2017 and any corresponding
provision thereof.

Vide Notification No, 23/2017-Central Excise (NT), dt. 9-8-2017, the CBEC hereby
specifies the following forms for filing of return:—

(A) For monthly return for production and removal of goods and other relevant
particulars and CENVAT credit, the following form shall be used, namely:—

FORME.R.-1

[Refer rule 12 of the Cmrml Excise Rules, 2017 and rule 11(5) of CENVAT Credit Rules, 2017]

Return of excisable goods and availment of CENVAT credit for the

Month

1. Central Excise Registration number:

I

|

Original/Duplicate

I

||

2. GST Registration number:

[ [
| |

l
1

3. Name of the assessee:

R |
- | | |
4,  Details of the manufacture, clearance and duty payable:
\ CETSH | Description | Unitof | Opening | Quantity | Quantity | Closing | Assessable
No. of goods | quantity | balance manu- cleared | Balance Value
| factured
(1) (2) (3) (4) (5) (6) (7) (8)
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o0 |t | e | s g oty i
Notification e (Specific) payable ‘ assessr:mt i
num
o 1 er
. (10) 11 ] _ o
o L @ | ay | gy | g5 |
CENV.AT o N e L i
o{hﬂf V 4_‘—7—— | - |
duties {\ . |
L . _ e N S J
5, Details of duty paid on excisable goods:
et e e :
N v R
Duty code ?d:t‘ Account Challan N T .|
Account | Cupren BSR Total duty
(Rs.) (Rs) Code (;;aig)
] )4
o No. date
G @ | @ |ua (4B) ©) (©)
CENVAT |
i
E_thf duties
6. Abstract of ACCOUNT-CURRENT (Cash payment):
Summary particulars Armount in Rs.
B M @
Opening Balance
Add: TR-6/ GAR-7 Challan payments made
in the month (in aggregate)
Total amount available

Less: Utilization towards payment of duties
on excisable goods during the month (vide:
Details furnished under Column No. 3in S.
No. (5) of the Return)

Less: Utilization towards other payments
made during the month (vide : Details
furnished under S. No. (8) of the Return)

| Closing balance




254

THE CENTRAL EXCISE RULES, 2017

7.

Details of CENVAT credit taken and utilized:

S. No.| Details of credit

CENVAT
(Rs.)

NCCD
(Rs.)

ADE levied
under clause
85 of Finance
Act, 2005
(Rs.)

Additional
duty of
customs
levied under
section 3(1) of
the Customs
Tariff Act,
1975
(Rs.)

3)

(5)

Additional |
dutyof |

customs
levied under
section 3(5) of |
the Customs
Tariff Act,
1975
{Rs.)

©

Credit of excise
duty taken on
inputs on invoices
issued by
manufacturer

Credit of excise
duty taken on
inputs on invoices
issued by Ist or
Znd stage dealer

Credit of CVD
taken on
imported inputs

Total credit

Credit utilised for
payment of duty
on excisable goods

Credit utilized
when inputs
subjected to duty
of excise in post
GST era are
removed as such

payment of
{ amount in terms
of Rule 6 of
CENVAT

Credit utilised for 2
|
i
I
|

J
9 |Credit utilised for
lcﬂer payment

10 | Closing balance

_i__

I I N
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Details of other payments made:

‘ Ppayments Amount paid (Rs.) Challan BSR Source documcnt_]

Account | Credit No. date cade No. date
current | account

——————— |

O _Len @ | on | o | w | em | e
i';:r;;of duty

\Other arrears of

|dufy S I B B, S —
Ihterest

\payment under
‘rule 8

."_—/—

Other interest |
payments ‘
Misc. payments }

Eotal

9, Self-AssessmentMemorandum:

(a) Thereby declare that the information given in this return is true, correct and
complete in every respect and that I am authorised to sign on behalf of the
assessee.

(b) During the month, total Rs.
Challans (copies enclosed).

(c) During the month, invoices bearing S. No. ...

|
I

L L 2 1 Cr e e e e was deposited vide TR6

................... were
issued.
(Name of the Assessee or Authorised Signatory)
Place:
Date:
ACKNOWLEDGEMENT

Return of excisable goods and availment of CENVAT credit for the month of:

M M Y Y Y Y |
Date of Receipt:

Y

I D i D \ M M J Y Y Y

(Name and Signature of the Range Officer with Official Seal)
INSTRUCTIONS

i 1 factured, additional row may be inserted in
than one item is manufactured, a ‘ .
1L Incase E’;Orewherever necessary. For giving mformart‘-;(c& | f‘boifj ith:v(:s:glsa n(:jf
eadzl tatioe:u and clearance, payment of duty and C{S‘@md cr
Pﬁ‘ U; month-wise, the respective tables may be repli :
utilise ;
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be mentioned separately.

For example : 1f a product is cleared at full rate of duty to the loca] Marke
concessional /nil rate of duty for earthquake relief, then the detajlg t[ﬂnd at
category of clearance must be separately mentioned. OT ach,

The term ‘CENVAT used at serial numbers 3, 6 and 8 refer to the Bas; Exciser
) )Uhr.

If a specific product attracts more than one rate of duty, then aJ| h, fates g
® Shay)
qd

and the term ‘Other duties’ refers duties including ..., etc.

In case the goods are cleared for export under Bond or Letter of Undertak.
details of clearance may be mentioned separately. Under the columpg (B)m
of table at serial number 3, the words ‘Export under Board’ may be mg 5
If a specified product attracts different rates of duty, within the same
such details should be separately mentioned.

For example : On the 10th of a month, the effective rate of duty leviab)
product is changed, then the details relating to production, clearance anq
of duty need to be mentioned separately for the period up to 9th of the
from 10th to the end of the month.

B-digit .o, Number may be indicated without any decima] Point

Wherever quantity codes appear, indicate relevant abbreviations as given elow

B the
nd
nﬁﬂned‘w

monthl ﬂ'\(\n

€ for the

Paymen,

Quantities Abbreviations Quantities Ab brﬂ‘w!ion; :
r—\ —_—

Centimetre(s) cm Metre(s) o

I
{

Cubic centimetre(s) em’ Square metre(s) m?

Cubic metre(s) m’ Millimetre(s) mm

|
—

Gram(s) g Metric tonne mt

Kilogram [ kg Number of pairs pa

|

—

Kilolitre kl Quintal q

Litre(s) 1 Tonne(s) 1

| Thousand in n}xmber Tu Number u

|| S —

8.

9.

Where the duty is specific and is charged based on specified unit quantity, the same
quantity code must be used for showing clearance figures.

In column (6) of Table at serial number 3, the assessable value means,—

(a) where goods attract ad valorem rate of duty, the value under section 4 of
Central Excise Act, 1944 (1 of 1944);

(b) where goods are covered under section 4A of the Act, the assessable value
as worked out under MRP after allowing deductions as provided under
section 4A of the Act;

(c) in case of goods for which the tariff value is fixed, such tariff value;

(d) in case of specific rated goods, the aggregated invoice value of the
excluding all taxes;

(e) in case of combination of ad valorem and specific duties, the transactio?
value under section 4 of the Act;

(f) in case of exports under Bond, the ARE-1/ ARE-2/invoice value.

goods
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The abbreviations and expressions used to denote a particular type of duty are as
pelow:—

CENVAT Duty of Exc.ise'leviable as per Fourth Schedule to
Central Excise Act, 1944

NCCD National Calamity Contingent Duty leviable under

section 136 of the Finance Act, 2001 (as amended)

ADE on specified products as levied under Clause 85

of the Finance Bill, 2005

10. InTables at serial numbers 3 and 6 the 'Other duties’ paid/ payable, as applicable,
may be mentioned as per the following sequenc

e.
11. In column (10) in Table at serial number 3, indicate the effective rates of duty.
Columns which are not applicable, may be left blank.

12. Goods cleared under compounded levy scheme, indicate the aggregate duty
payable in column (12) of Table at serial number 3 as per the compounded levy
scheme. The columns not applicable may be kept blank.

13. In case the goods are assessed provisionally,
in Table at serial number 3. In column (
Unique Identification Number mention

14.  The details of the challans for duty pa
No.6.InTable at S. No. 9, separate cha
for the purpose of appellate remedy,
Commission and for other payments.

15, In column (5) of Table at serial number 9

and date relating to the payment of arrears of duty and of interest, the period for
which the said interest has been paid. For other miscellaneous payments, mention
the source document number and date. Miscellaneous payment includes penalty,
redemption fine, and pre-deposit.

In the Tables at serial numbers 6 and 9, the BSR codes of the Bank branch should
be indicated when the instructions to this effect are issued.

Additional information required tobe given only by alarge taxpayer defined under
sub-rule (ea) of rule 2 of the Central Excise Rules, 2002, who has opted to operate
as large taxpayer has been indicated with an asterix *.

ADE on specified products

the details may be given separately
13) of Table at serial number 3, specify the
ed in the order for Provisional Assessment.
yment should be mentioned in Table at Sr.
llans should be used for pre-deposit of duty
for paying dues for approaching Settlement

» specify the Order-in-Original number

16.

17.

(B) For quarterly return for production and removal of goods and other relevant
particulars and CENVAT credit, by an assessee eligible to avail of the exemption
under a notification based on the value of clearances in a financial year, the
following form shall be used, namely:—

FORM E.R.-3
Original/Duplicate
[Refer rule 12 of the Central Excise Rules, 2017 and rule 11(5) of CENV AT Credit Rules, 2017]

itted by the assessees falling under proviso to rule 12
[To be submi of 3}"8 Central Excise Rules, 2017]

MMYYYYj

Return of excisable goods and availment of CENVAT credit for
the Mogtl_'l__

S —
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1. Central Excise Registration number:

—T—

| J B 1

—

——

-

:

||

L

2. GST Reglstrahon number:

|

| |

—

3 Name of the assessee:

L1

il

T

A B
171

1 ‘ B - ‘\T* —T—
HER B [ ] [LIITTT]
4.  Details of the manufacture, clearance and duty payable:
| | —
‘ CETSH ] Description l Unitof | Opening Quantity | Quantity | Closing | Assessable
. No. of goods | quantity | Balance | manufactured | cleared | Balance | Value

| (Rs) |
m | @ 3) (3A) @) & | GA) | ©® |
| 1 l
| l | |
Duty Notification|  Serial Rate of Rate of Duty | Provisional
availed | number in | duty (adv) duty payable | assessment
Notification (specific) number
(if any)
! ) (8) €] (10) (11) (12) (13)
CENVAT
Other Duties
5. Details of duty paid on excisable goods:
Duty code Credit |Account Challan BSR Total duty
Account | Current Code paid Rs.
(Rs.) Rs.) (2+3)
No. date
1) (2) (3) |(4A) (4B) ) (6)
CENVAT
Other duties




Vo

—

o AT

Less:

-

Opef““g Balance
4dd: TR6/GAR-7 Challan payments made in the month (in aggregate)
/’—__—_ +

Total amount available

/’— .

Less: Utilization towards payment of duties on excisa

the month (vide: Details furnished under Col. No. 3 i
Return)

—"

(vide: Details furnished under SI. No. (7) of the Return)
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Abstract of ACCOUNT-CURRENT (Cash payment):

Summary particulars

Amount in Rs.

(1)

(2)

ble goods during
n Sl. No. (4) of the

Utilization towards Other Payments made during the month

qu—smg balance

i

e

S.No.

Details of CENVAT credit taken and utilized:

Details of credit

CENVAT
{Rs.)

NCCD
(Rs.)

ADE levied
under
clause 85 of
Finarnce
Act, 2005
(Rs.)

Additional
duty of
customs
levied
under
section 3(1)
of the
Customs
Tariff Act,
1975 (Rs.)

/1d|ditr'tmulT
duty of
customs

levied
under

section 3(5)

of the

Customs

Tariff Act,

1975 (Rs.)

) @) 3) (4) (5)

Opening

(6)

Credit of excise
duty taken on
inputs on invoices
issued by
manufacturer

Credit of excise
duty taken on
inputs on invoices
issued by Ist or Iind
stage dealer

Credit of CVD
taken on imported
inputs

. Total credit

259
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|

6

|
|
|
k -
|
|
|
|
|

!,___

'Credit utilised for

payment of duty on |
excisablegoods | |

| 7 |Credit utilized

when inputs

'subjected to duty of

‘excise in post GST
era are removed
as such

Credit utilised for

1
| ‘Paym

|CENVAT

ent of amount
in terms of Rule 6 of ‘

o ——e

0

Credit utilised for
other payment

10

'Closing balance

i
i
|
t

8. Details of other payments made:

——— R _ﬁ‘i, —

!
‘ Paymernits

T
Amount Paid

(Rs.)

Accmmt| Credit
current | account

No.

Challan

‘___T_______————-—__J

Date

BSR
Code

Source document |

- |

| No. Date

6}

(2A) | (2B)

(3A)

(3B)

)

(54) | (5B) |

Arrears of duty
under rule 8

|

Other arrears of

duty

Interest
payment under
rule 8

Other interest

payments

Total

Misc. Payments

9.  Self-assessment memorandum:

(a) Thereby declare that
complete in every res

assessee.

(b) During the month, total Rs. ..cooiircinrnis

Challans (copies enclosed).

the information given in this
pect and that [ am authorise

Return is true, correct and

d to sign on behalf of the

was deposited vide TR6
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(c) During the month, invoices bearing S. No. .............toS.No. ... were
issued.

pat: (Name and Signature of Assessee or Authorized Signatory)
Flac ACKNOWLEDGEMENT
— d avaifres e T T T o
}emrn of excisable goods and availment of CENVAT creditfor MM | Y | Y Y W Y
lmeTEﬂ*h“f —— o J;_ .
= o D B s e —
paeof ecip — Io[o]ulm]y[v]v]y,

Name and Signature of the Range Officer with Official Seal

INSTRUCTIONS
1. Indicate the 15-digit PAN based

in the Registration Certificate,

2. In case more than one item is manufactured, ad
each table, wherever necessa
production and clearance,
utilised month-

registration number and the name as appearing

ditional row may be inserted in
ry. For giving information about the details of

payment of duty and CENVAT credit availed and
wise, the respective tables may be replicated.

3. Ifa specific product attracts more than one rate of duty, then all the rates should
be mentioned separately.

For example: If a product is cleared at full rate of duty to the local market and at a

concessional /nil rate of duty for earthquake relief, then the details for each

category of clearance must be separately mentioned.

The term ‘'CENVAT’ used at serial numbers 3, 4 and 6 refer to the Basic Excise Du

and the term ‘Other duties’ refers duties including AED, SED, NCCD, Cesses etc.

5. Incase the goods are cleared for export under Bond, the details of clearance may
be mentioned separately. Under the columns (8) and (9) of table at serial number
3, the words "Export under Bond’ may be mentioned.

6.  Ifaspecified product attracts different rates of du
such details should be separately mentioned.

For example: On the 10th of a month, the effective rate of duty leviable for the
product is changed, then the details relating to production, clearance and payment

of duty need to be mentioned separately for the period up to 9th of the month and
from 10th to the end of the month.

7. 8-digit CETSH Number may be indicated without any decimal point.
8.  Wherever quantity codes appear, indicate relevant abbreviations as given below.

ty, within the same month, then

Quantities Abbreviations Quantities Abbreviati ons_|
Centimetre(s) cm Metre(s) mz
Cubic centimetre(s) cm? Square metre(s) m
Cubic metre(s) m> Millimetre(s) mm
Metric tonne mt
Gram(s) g
T Kilogram kg Number of pairs | pa
\
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Kilolitre | Kl Quintal a

: = — :
Litre(s) 1 Tonne(s) t |
Thousand in number | Tu Number u lt

9.  Where theduty isspecific and is charged based on specified unit quantity, the same
quantity code must be used for showing clearance figures.
10. In column (6) of Table at serial number 3, the assessable value means,—
(a) where goods attract ad valorem rate of duty, the value under section 4 of
Central Excise Act, 1944 (1 of 1944);

(b) where goods are covered under section 4A of the Act, the assessable value
as worked out under MRP after allowing deductions as provided under

section 4A of the Act;
(c) in case of goods for which the tariff value is fixed, such tariff value;
(d) in case of specific rated goods, the aggregated invoice value of the goods
excluding all taxes;
(e) in case of combination of ad val
value under section 4 of the Act;
(f) in case of exports under Bond, the ARE-1/ ARE-2/ invoice value.
The abbreviations and expressions used to denote a particular type of duty are as below:
CENVAT - Duty of Excise leviable as per First Schedule to Central Excise Tariff Act,

1985 (5 of 1986).
NCCD — National Calamity Contingent Duty
Act, 2001 (as amended).

ADE — Additional duty of Excise on Mo
section 111 of the Finance (No. 2) Act,

respectively.
ADE on specified products — ADE on specified products as levied under Clause 85 of

the Finance Bill, 2005.
11. In Tables at serial numbers 3 and 4 the ‘Other duties’ paid / payable, as applicable,

may be mentioned as per the following sequence.

orem and specific duties, the transaction

leviable under section 136 of the Finance

tor Spirit and High Speed Diesel leviable under
1998 and section 133 of the Finance Act, 1999

NCCD
ADE

ADE on specified products levied
under clause 85 of Finance Bill, 2005

12. In column (10) in Table at serial number 3, indicate the effective rates of duty.

Columns which are not applicable may be left blank.

13. Goods cleared under compounded levy scheme, indicate the aggregate duty
payable in column (12) of Table at serial number 3 as per the compounded levy
<cheme. The columns not applicable may be kept blank.

14. In case the goods are assessed provisionally, the details may be given separately
in Table at serial number 3. In column (13) of Table at serial number 3, specify the
Unique Identification Number mentioned in the order for Provisional Assessment.
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. : allans for duty payment should

The f eiiaalll"sagfei-l: S(.j]No. 7, separate cil;)allans sh

‘:::'ﬂ-,'e purpose of appellate remedy, for payi
Commission and for other payments.

In column (5) of Table at serial number 7, spedify the Order

e and date relating to the payment of arrears of

be mentioned in Table at Sr,
ould be used for pre-deposit of duty
ng dues for approaching Settlement

redemption fine, and pre-deposit.
17. In the Tables at serial numbers 4 and 7, the BSR ¢

1. Monthly Return for hundred Per cent expo :
goods manufactured, goods .

Oﬂginal/Duplicate

Y y|y[y]
:Retum to be submitted by EOU/STP/EHTP/BTP unit for '
‘the month of-

'Central Excise Registration
number:

'Letter of Permission
[

‘number and date:

2. GST Registration number:

3. l( Name of the assessee:
r; »
| Address of the unit
4. Details of manufacture and clearance of goods :
i T |
| | inti : | ‘ No. Unit of Qty. Opening Balance Quantity
‘| o Descrlp:;!wl 4 CEISHNG o Manufactured
No. gooas mm—
l

2) | @B | @ ©)

|
|

c
| | l

E]




Closing Balance

(3
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_ Demilsof clearance
Physical Exparts Deemed exports under DTA clearances
I l_’qryﬁ.f)ciﬂ:[’_ P
Qty. Value Qty. Value Qty. Value
| (Rs) | 7('Rsv)%____777____‘(R_s.)j -
D ® | o | qy | ay | (2 1
R (U R S S RN

4A. Details of clearances in DTA and

deemed exports and duty payable:

Sl. | Para No. of FTP | Description | CETSH | CTSH Unitof | Quantity | Value
No. under which of Goods No. No. Qty. cleared (Rs.)
goods cleared
| mto DTA
(1) (2) @) ) ) (6) ) (8)
1
|
B |
BCD on like imported goods
Tariff Rate Customs Notification | C. Ex.( EOU) Notification |  Effective BCD
N QN Rate amourt
No. Sl. No. 0. . No. payable (Rs.)
9 (10) (1) (12) (13) (14) (15)
CVD equivalent to total duties leviable as duty of excise on like imported goods
! Tariff Rate |Customs/C.Ex Notification | C. Ex. (EOU) Notification |  Effective CVD
N N SN Rate amount
No. Sl. No. 0. . No. payable (Rs.)
(16) (17) (18) (19) (20) (21) (22) |
SAD (Rs.) Other duties (Rs.) Total CENVAT payable (Rs.)
(23) (24) (25)
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; Details of Phys:cal Exports and export duty pald 1f any: - -
8 !
1/5; | Description of goods | CTSH No. Unit of Qty. I| Quantity Exported |
1\,///,/ S S S
1) | €) __iﬁ) L ) |
/‘/’“’ | ]
[/IFOB palue of Export duty, if any paid | Cumulative FOB | Cumulative FOB I
| ris for the | T value of exports | value of exports
: e;pgnthf?Rs) l Effective rate le&’sp ad up to the month [ up the month for ]
1 i the current the block of 5
L . financial year years (Rs.) )
| | (Rs.) | .
—
} |
(6) j (7) (8) ®) (10) |
— ‘ |
4C. Details of Duty Paid:
Sl. Duties Credit Credit Challan BSR code | Total
. No. Account | Account duty paid
‘ (Rs) | (Rs)(Paid | N | D (Rs.)
[Paid through
' through | Cash/Bank]
CENVAT
Credii]
(1) (2) (3) 4) (3) (6) (7)
1. |CENVAT
2. |Other duties
3. |Exportduties
5. Abstract of Account-Current (Cash/Bank payment):
Summary Amount in Rs.
(1) (2)

Opening Balance

‘Add: TR-6/GAR-7 Challan payments made in the month (in aggregate)

|
lotal amount available

Less: Utilization towards payment of duties on goods cleared during
/the month [Vide : Details furnished under column No. (3) of the Table
at 5. No. 4C of the Return] amount available
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Less : Utilization towards Other Payments made during the month

[Vide : Details furnished under column No. (2A) of the Table at 5I. No.
9 of the Return]

Closing balance

6A. Details of duty free indigenous Inputs received by the unit:

B T T - —
Sl. No. | Description | CETSH | Unit |  Provisions under | Opening I Receipt during the |
of goods No. of | which inputs received Balance month '
_
Qty. C. Ex |Provision Qty) Qty. Value’ Duty
Notification | of FTP (Rs.) | foregone
No. (Rs.) |
I (1) 2) 3) | @) (5A) (5B) (6) (7) | B) | (9) j
1. i
2. |
]
Others N
Consumption | Cleared as such into DTA | Inter-unit transfer, if any | Wastage or ('.’IosingT
(Qty.) _ Destroyed | Balance
Qty. Value (Rs.) Qty. Value (Rs.) (Qty.) (Qty.)
(10) (11) (12) (13) (14) (15) (16)
6B. Details of duty free Imported Inputs received by the unit:
h
Sl. | Description| CETSH| CTSH | Unit Provisions under ~ |Opening| Receipt during the
No.| ofgoods | No. | No. | of which inputs received | Balance month
Qy-| ¢ Ex | Provision Qty. | Value | Duty
Notification| of FTP (Rs.) |foregone
No. (Rs.)
| @ B) | (4 | (B)| (6A) (6B) 7 | @] © | 10) |
B
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’C’ o;sumpﬁgn Cleared as such into DTA | Inter-unit transfer, if any V;as::ge c;r gh;sing
(Qty.) .| Value (Rs.) : alue (Rs.) | oo ToYed | Batance
Qty alue ( Qty Value (Rs.) (Qty.) (Qty.)
(11) (12) (13) (14) (15) (16) (17)
S
7. Details of duty free Capital goods received by the unit:
Particulars Value (Rs.)
| Import Indigenous
()Penjng balance
Received (including Inter-unit transfer) during the month
Cleared as such into DTA
Cleared under Inter Unit transfer
Destroyed J
Closing Balance I
8. Details of CENVAT credit taken and utilized:
S. | Details of credit |CEN VAT' NCCD | ADE levied “ Additional |  Additional
No. | (Rs.) (Rs.) " under clause duty of duty of
} l - 85 of Finance | customs levied | customs levied
' ; | . Act, 2005 | under section | under section
| | {Rs.) 3(1) of the 3(5) of the
I | ' \ Customs Tariff | Customs Tariff
| | | | Act, 1975 Act, 1975
| | | | (Rs.) (Rs.)
S m @ e @ (5) (6)
——— 1
. 1 |Opening | ' |
| 2 |Creditof excise | | |
duty taken on ’ | l
\inputs on { |
invoices issued ! | l
by manufacturer | I \ . ' 1‘
3 Credit of excise ' ‘ ] |
duty taken on | \ |
inpits on ! . ‘

invoices issued
bv Ist or lind
stage dealer



Credit of CVD
taken on
A POER N pRlg

Total_credit

Credit utilised
for payment of
duty on
excisable goods
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Credit utilized
when inputs
subjected to
duty of excise in
post GST area

are removed as
such

Credit utilised
for payment of
amount In terms
of Rule 6 of
CENVAT

Credit utilised
for other

payment

10

Closing balance

9.

Details of other payments made:

Sl.

No.

Payments

Amount paid
(Rs.)

Challan

BSR
Code

Source
document

(1)

(2A) | (2B)

(3A) | (3B)

4)

(5A)

(5B)

Amount paid equal to duty
foregone on the inputs used for
the goods cleared into DTA
which are exempted from
customs duties [in terms of
Proviso to Para 3 of Notification
No. 52/2003-Central Excise,
both dated 31.3.2003]

Amount paid equal to
anti-dumping duty foregone on
inputs cleared as such into DTA
or inputs used in manufacture
of goods cleared into DTA




8

—

7 |Other interest payments (- ]

LT““" | | | _J_ _

| 9

| Amount of duty paid on
debonding of goods

o

Arrears of duty under rule 8 of
Central Exffsellﬂle§, 2002

Other arrears ofid_ut_y?

[nterest payments under rule 8
of Central Excise Rules, 2002

'Miscegar}egtg payments

10. Self-Assessment Memorandum:

(a) Ihereby declare that the information given in this return is true, correct and
complete in every respect and that | am authorised to sign on behalf of the

assessee.

(b) During the month, total Rs. .......c...c.cc... was deposited vide TR-6 Challans
(copies enclosed).

(¢) During the month, invoices bearing 5. NO. w...cc...ocooeeen t0 5, NO, 1.ivevesuesansene:

were issued.
(Name and Signature of the Assessee or Authorized Signatory)

Place:
Date:
ACKNOWLEDGEMENT
E.R. 2-Return for the month of - M M _Y_ AY ] Y__. Y
. -
- DD MM Y|Y Y
Date of receipt L

(Name and Signature of the Range
Officer with Official Seal)
INSTRUCTIONS

Indicate the 15-digit PAN based central excise registration number against S1. No.
1 and the name against SL. No. 2 as appearing in the Registration Certificate issued
by the Central Excise authorities. Letter of Permission number and date may be
furnished in SL. No. 1 as issued by the Development Commissioner.

In case more than one item is manufactured, additional rows may be inserted in
each table, wherever necessary. For giving information about the details of
production and clearance, payment of duty and CENVAT credit availed and
utilized month-wise, the respective tables may be replicated.
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3.1

3.2

5.

6.

No. 3, the entire quantity of goods

In column No. (6) of the Table at Sl.
d on payment of duty, should be

manufactured in the unit whether or not cleare
indicated.
In column No. (10) and (12) of the Table at SI. No. 3, the value means:
(a) whgre goods attract ad valorem rate of duty, the value as per proviso to
section 3(1) of Central Excise Act, 1944 (lof 1944);
(b) where goods attract specific rate of duty, the aggregate invoice value of the
goods excluding all taxes;
(c) incaseof combination of ad valorem and specific duties, itis the value under
proviso to section 3(1) of the Central Excise Act, 1944 (1 of 1944).

In column No. (8) of the Table at SI. No. 3, the value means the value declared in

ARE-1/ARE-2.
In the Table at SI. No. 4A,—
(i) If a specified product attracts more than one rate of duty, then each of the
rates should be mentioned separately.

(ii) Ifaspecified productattractsdifferent rates of duty, within the same month,

then such details should be separately mentioned.
For example: On the 10th of a month, the effective rate of duty leviable for
the product is changed, then the details relating to production, clearance
and payment of duty need to be mentioned separately for the period up to
9th of the month and from 10th to the end of the month,

(iii) In column No. (7), the details of clearances of goods should be specified
separately in accordance with provisions of the Foreign Trade Policy under
which such clearances are made. The clearances of goods, which are not
similar, cleared under the same provision of the Foreign Trade Policy,
should also be specified separately. Further, the details of clearance in the
table would also include clearance in DTA which are counted for fulfillment

of NFE.
For example: If a product is cleared under Para 6.8(a) and Para 6.8(h) of FTP,
then the details of clearance must be separately mentioned. If the product
A and product B are cleared under Para 6.8(a) of FIT, such clearances are

to be separately mentioned.

(iv) In column Nos. (14) and (21), the effective rate is the final duty rate

calculated in the manner provided under Central Excise notification
applicable to goods produced or manufactured in an EOU/EHTP/STP unit

and brought to any other place in India.
(v) Where the duty rate is specific and 1s charged based on specified unit
quantity, the same quantity code must be used for showing clearance

figures.
In case the goods are cleare
details of clearance may be mentioned s

8-digit CETSH and CT SH Number may

d for export under Bond or Letter of Undertaking, the
eparately in the Table at Sl. No. 4B.

be indicated without any decimal point
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Wherever quantity codes appear indicate relevant abbreviations as given below:—

- = -
o Quantities Abbreviations Quantities N Abbreviations N
Centimetre(s) cm Meters) ~ |m ]

Cubic cm® Square metre(s) m?

—_— . m OO
me(s) Millimetre(s) mm -
a;icrmetre(s) m’ Metric tonne mt

— — ]

Number of pairs pa
Gram(s) g Quintal q
=r \—\\‘\\
Kilogram kg Tonne(s) t

Thousand in number |Ty

——————— | ousand innumber| — |

Kilolitre kl Number u

~\____~ﬁ__~______ﬁ_____ﬁﬁ____

|Litre(s) 1

\l\‘__‘__——‘_%__ﬁ__

8. Inthe Table at SI. Nos, gA and 6B, the details of each major indigenous/ imported
input which independently accounts for 10% or more of the total valye of raw
materials consumed should be B1Ven separately and all other inputs should be
given together in category "others".

9. In the Table at SI. No. 7 original value at the time of import/ procurement has to
be indicated against particular capital goods whether cleared of destroyed

10. " The details of the challans for duty payment should be mentioned in Table at S
No.4C. Separate challans used for pre-deposit of duty for the purpose of appellate
remedy and for other type of payments shall be mentioned in the Table at S1. No.
9.

11.  In column No. (5) of the Table at Sl. No. 9, specify the Order-in-Original number
and date relating to the payment of arrears of duty and of interest. For other
miscellaneous payments, mention the source document number and date.
Miscellaneous payments include penalty, redemption fine and pre-deposit.

12. In the Table at Sl. Nos. 4C and 9, the BSR codes of the Bank branch should be
indicated.

13. The 5 years block period shall be reckoned from the date of commencement of
production of the Unit as specified under Para 6.5 read with Para 6.6(a) of the ETP.

14.

The abbreviations and expressions used in this form are as below:

BCD - Duty of Customs leviable as per First Schedule to the Customs Tariff Act,
1975 (51 of 1975).

CVD - Additional Duty equal to Excise Duty leviable under sub-
Section 3 of the Customs Tariff Act, 1975 (51 of 1975).

SAD - Additional Duty of Customs leviable under sub-section (5) of Section 3 of
the Customs Tariff Act, 1975 (51 of 1975).

CENVAT - Duty of Excise leviable as per the proviso of section 3(1) of the Central
Excise Act, 1944.

NCCD - National Calamity Contingent Duty.

section (1) of
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ADE - Additional Duty of Excise on Motor Spirit and High' Speed Diesel lffviable
under section 111 of the Finance (No. 2) Act, 1998 and section 133 of the Finance
Act, 1999 respectively. N
ADE on specified products - Additional Duty of Excise on specified products as
levied under Section 85 of the Finance Act, 2005. _
DTA - Domestic Tariff Area means ared within India except Special Empomic
Zone, Export Oriented Unit (EOU), Software Technology Parks (5TP) unit ang
Electronic Hardware Technology Parks (EHTP) unit and Bio-Technology Park
(BTF) unit.
FTP - Foreign Trade Policy issued under the Foreign Trade (Development and
Regulation) Act, 1992 (No. 22 of 1992).
Qty. - Quantity.
C.Ex. — Central Excise.

15. In the Tables at Sl. Nos. 4A and 4C, the ‘Other duties” paid/ payable, as applicable,
may be mentioned as per the following:

~ Other Duties Rate of duty Notification No. B Duty payable |I

NCCD

ADE -

ADE on specified |

products

Any other duty .‘

| Total

R e



